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IN THE INCOME TAX APPELLATE TRIBUNAL “B” BENCH KOLKATA

Before Shri Sonjoy Sarma, Judicial Member and Shri Rakesh Mishra, Accountant Member

I.T.A. No.1253/Ko0l/2024
Assessment Year: 2018-19

ACIT, Circle-32, KolKata .......cccouiiiiiieniercnceccrcescercescessasescoscenss Appellant

Bindhya Bashini Traders.........cccccciiriiiciinccnnnnnnnnnnecccensseeneeeeee. Respondent
268/10, Narayani Complex,

G.T. Road, Liluah, Howrah,

W.B —-711204.

[PAN: AAGFB2388A]

Appearances by:
Shri Roma Chaudhury, JCIT, Sr. DR, appeared on behalf of the assessee.
Shri Miraj D. Shah, JCIT- Sr. DR, appeared on behalf of the Revenue.

Date of concluding the hearing : November 25, 2024
Date of pronouncing the order : November 25, 2024

3meer / ORDER
Per Sonjoy Sarma, Judicial Member:

The present appeal has been preferred by the revenue against the
order dated 11.01.2024 of the National Faceless Appeal Centre
[hereinafter referred to as ‘CIT(A)’] passed u/s 250 of the Income Tax

Act (hereinafter referred to as the ‘Act’).

2. At the outset, the Ld. Counsel for the assessee submitted that the
CBDT has issued a Circular No. 9/2024 dated 17.09.2024, whereby the
monetary limits for filing of appeal by the Department before Income
Tax Appellate Tribunal and High Courts and SLP before Supreme Court
have been increased as a measure for reducing Litigation. The revised

monetary limits laid down in para-2 of this Circular are as follows:

1. Before Appellate Tribunal Rs. 60,00,000/-
2. Before High Court Rs. 2,00,00,000/-
3. Before Supreme Court Rs. 5,00,00,000/-
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4, In the present case, the tax effect by the revenue is less than
Rs.60,00,000/-. We note that this appeal had been filed by the revenue
on 31.05.2024 and since the tax effect is within the monetary limit for
filing appeals before Tribunal, in view of the Circular of CBDT (supra) at
the first place, Revenue should not have preferred this appeal. In view
of the above, we hold that the appeal filed by the Department, against
the impugned order of the Ld. CIT(A), is contrary to the policy decision
of the Department and as such the appeal filed by the Department is

dismissed in limine.

S. As a matter of caution, we observe that if the Revenue finds at a
later point of time that the tax effect in the appeal is more than Rs.60
lakhs or despite low tax effect, the appeal of the revenue is
maintainable, the revenue is at liberty to move this Tribunal for

recalling of this order.

0. In the result, the appeal of the revenue is dismissed.

Kolkata, the 25th November , 2024.

Sd/- Sd/-
[Rakesh Mishra] [Sonjoy Sarmal]
o@r gerg/Accountant Member ~a1de erg/Judicial Member

Dated: 25.11.2024.
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By order

Assistant Registrar, Kolkata Benches



